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SHRI MANUBHAI PATEL (Guj-
arat): Sir, what happened to the

papers to be laid on the Table by
Mr, Salve? He has gone away. Does
he not know that his name was on
the List of Business (Interruptions).
On a point of order.
It is a serious matter. (Interruptions)

Report and Accounts (1982-83) of the
Hindustan Zinc Limited Udaipur
(Rajasthan) and related papers

THE MINISTER OF STATE IN
THE MINISTRY OF STEE], AND
MINES (SHRI N. K. P. SALVE): I
apologise for having left the House
without laying the papers on the
Table of the House. (Interruptions).

I beg to. lay on the Table, under
sub-section (1) of section 619A of the
Companies Act, 1956, a copy each (in

English and Hindi) of the following

papers:—

(i) Seventeenth Annual Report
and Accounts of the Hindustan Zinc
Limited, Udaipur (Rajasthan), for
the year 1982-83, together with
Auditors’ Report on the Accounts
and the comments of the Comptrol-
ler and Auditor General of India
thereon.

(ii) Review by Government on
the working of the Company.

{Placed in Library. See No. LT-
7260/83 for (i) and (ii)].

———

REPORT OF THE COMMITTEE ON
GOVERNMENT ASSURANCES

SHR]I HARKISHAN SINGH SUR-
JEET (Punjab): Sir, I present the
Twenty-fourth Report of the Commit-
tee on Gavernment Assurances.

———

REPORT OF THE COMMITTEE ON
SUBORDINATE LEGISLATION ..

.- SHRI MADAN BHATIA (Nomi-

pated): Mr Deputy Chairman, I beg
to present the Fifty-fifth Report of
the Committee on Subordinate Legis-
lation. ‘

(Interruptions).
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CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

Alleged irregularities in regard to
the Import of gun parts by someo
" persons in Jammu and Kashmir

SHRI R. MOHANARANGAM (Tami]
Nadu): Sir, the Tamil Nadu Chiet
Minister’s broadcast...

MR. DEPUTY CHAIRMAN: Just
a minute, First we have to take up
the Calling-Attention, After that you
can speak. I have already allowed
you. Your name is there for Special
Mentions.

SHRI R, MOHANARANGAM: Just
one minute, Sir, it won’t take more
than that. I wanted to finish it during
the Zero Hour...

MR. DEPUTY CHAIRMAN: If you
are allowed like this, other Members
also will ask for the same, Kindly
wait. 1 have allowed you; there ’is
no problem. Your time wili come.
Now, Calling-Attention. .. '

SHRI A. G. KULKARNI (Maba-
rashtra): Sir, before I call the
Attention, you are aware that we weie
assured that the Home Minister was
asked to attend the Calling Atten-
tion, because, actually this was to b
dealt with by the Home Ministr;
but a via-media was found that t!
Commerce Minister was involved
this. T have no objection. Though

was not an assurance but was &
understanding  with the opposition
parties, may I hope that it

will be
carried out. ‘

THE LEADER OF THE HOUSE.
(SHRI PRANAB KUMAR MUKHER-
JEB): I was not aware of that. T deo .
not know whether the Minister of.
Parliamentary Affairs knows any-
thing. T do not know that this is the
arrangement. '

MR. DEPUTY CHAIRMAN:
right, you inform him now.

AR
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SHRI A. G. KULKARNI: Sir, I
beg to call the attention of the Min-
igter of Commerce to the alleged ir-
rogularities in regard to the import

- of gun parts by some persons in
Jammu and Kashmir and the- action
taken by Government in this | re-
gard.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): Mr. Deputy
Chairman, Sir, according %o the in-
rormation furnished by the Govern-
ment of Jammu and Kashmir o the
Ministry of Home Affairs, a  case
FIR No. 364/83. under Section 3/25
of the Indian Arms Act has been
registered against M/s. Shiva Gun
Factory, Industrial Estate, Gandhi
Nagar and another case FIR No, 366/
83 under Section 3/25 of the Indian
Arms Act has been registered against
M/s. Khairuddin and Sons, Jammu.

‘Under the Import and Export Po-
licy (Vol. 1), if items of raw mater-
" ials, components and consumables
do not appear in Appendices 3 to 9
‘and 15 of the Import Policy, import
ig permissible under Open General
Licence by Actual Users (Industrial)
subject to the conditions laid down
.in Import Trade Control Order No.
1/83 OGL No. 1/83 dated 15th Ap-
ril, 1983 which imter-alia lays down

that “The licence does not confer.

apy immunity, exemption or relaxa-
tion at any time from an obligation
or compliance with any requirement
10 which the Actual Users (Indust-
ral) may be subject to under other
faws or regulations. The importers
. should comply with the provisions of
il other laws applicable to them.
HNone of the components of a gun
appears in the Appendices referred
13 2bove. Component has been deo-
fined .in the Import Policy to mean
one of the parts or gub-assemblies o
aisemblies, of which a manufactured
product is made up and info which
i may be resolved and includes an
arcessgry (or attanhment)

Both the cases are reported to be
Tader Investigation. :

Urgent Public Importance

SHRI A. G. KULKARNI: Sir, the
hon. Minister kag taken a reference
{0 the Import and Export Policy,
April, 1993-84. And, Sir, if I under-
stood him correctly—he should cor-
rect me if I have not understood him
correctly—that none of the compo-
nents of a gun appears in the Appen-
dices referred to above, that means,
Appendlces 3 to 9 and 15. Am I
right?

SHRI P. A. SANGMA: Yes.

SHRI A. G. KULKARNL:  That
means, these components can be im-
ported.

SHRI P. A. SANGMA: Subject to
other laws.

SHRI A. G. KULKARNI: That is
all right. Then, Sir, the import of
Spanish guns of Astelerra by the
Shiva Gun Factory owned by the
famoug Dhirendra Brahmachari is in
the papers for the last one fortnight
or so after a raid on the Shiva Gun
Factory in Jammu and Kashmir. |

Sir, it is stated that the import of
items and components for assembly,
etc, can be done subject to  other
laws prevailing in the country or
in the State, whatever is the case.
Sir, I find that Dhrindra Brahma-
chari ig moving with impunity for

N

the last so many years because of his

high level connections, and it has
become difficult for the Government
and the Minisiries to deal with him.
Sir, Dhirendra Brahmachari, if I am
quoting him correctly—it has been
guoted in many papers, particularly
the ‘Sunday’ and the ‘Probe’, who
have made an investigative report-

ing—has  been quoted as the ‘Rise

of Rasputin’; such type of mafiaism
is being practised by Dhirendra
Brahmachari. . :

Then, Sir, T will deal first with

.the arms. Though the Home Minis-
. ler.is not here now, he may come at

any time. Sir, I want to draw  your
attention to highlight how Dhiran-
dra Brahmachari ig taking benefits
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" out of the Import Control also. But
before I go to that, I would like to
highlight the gun factory and his
licence. Sir, it is an old story and
Dhirendra Brahmachari hag no scru-
ples whatsoever. He has displaced
the original person, Mr. Dharam Pal
or Mr. Dharam Chand or somebody.

AN HON. MEMBER: Dharam

Ghand.

SHRY A. G. KULKARNI: Some-
body like that, who was a gun re-
pairer and who had the licence for
repairing only the guns. Then, Sir,
anothe; partner was introduced. Sir,
T do not want to take the time of
the House to narrate all this because
many cther Members also would like
to spesk. Ofherwise, I would have
quoted all those licence numbers and
how the Swami owned the factory;
ete. I would have quoted all that.
But, in short, the point seems to be
that he made an attempt to change
the small scale industry of Dharam
Chand into a small scale industry of
Brahmachari, and ditched both the
other partners, and made an illegal
entry with the connivance of the
Home Ministry—I charge, Sir. And it
is repomed here—I quote from the
‘Probe’—that the “licence wag re-
newed five Yyears later in 1976, but
only for the repair of guns—Licence
No. so and so—and net for their
manufacture.” It is said, Sir, that the
then Home Minister, and our friend
Mr. Om Mehta, objected to the part-
ner being given a manufacturing
licence but as soon as 1980 approach-
ed, Brahmachari got a licence in his
~own name, ditching the two part-
ners, to manufacture 3,000 guns. This
s how, Sir the ruling party is con-
nected with Brahmachari.

‘Thewr, Sir, about the land grab etc.
I do not want to deal with it here
but T only want to mention it to you
and to the Minister, who should con-
vey it te the Defence Minister and
10 the Home Minister, that this Man-
talai or whatever that area is, that
helipad and these aeroplaneg that he
is using, is near the technical area.

[15 DEC, 19831

P —————r o s e

to a matter of 202

Urgent Public Importance

Nobody gets permission to go there.
Only two permissions are granted as
far as my knowledge goes. One is for
the Maruti car and the second is for
Brahmachari’s gun factory in Jammu
near the technical area, near the
sensitive border area. Brahmachari
ig hypnotising the Defence Ministry,
the Commerce Ministry and, for
that matter any Ministry, and get-
ting whatever he wants {o be donc.
Thig is because of his relations and
because of his connectiong with No. 1
Safdarjung Road, that he iz opening
all the doors of various Ministries
he desires,

Sir, in thig connection it is stated
again in Current that the land was
owned by Mrs, Thapar ang it is sta-
ted that she made that land available
to him by unscrupulous means. Sir,
this Aparna Ashram or whatever
that ig called in Mantalai ig a very
cosy place, It is reported, because I
bave never gone there. Only VIPs
are allowed to go there. You might
not have gone, Sir,

MR. DEPUTY CHAIRMAN: You
better go there and then say some-
thing.

SHRI A. G. KULKARNI: I have
not gone there. But the newspapers
have reporteg it.

SHRI LAL K. ADVANI (Madhya
Pradesh): Many people think that
Mr. Kulkarni also is a brahmachari.

SHRI A. G. KULKARNI:
is wrong information. I have  got
five children. Yesterday also some-
body mentioned that I am a brahma-
chari. 1 am myself very doubtful
abcut brahmacharis, whether they
are brahmacharig or not.

That

SHRI MANUBHAI PATEL (Gujs-
rat): Who told you that brahmachs-
rig have no chiliren?

SHRI A. ¢. KULKARNI: Who
told yew that I am a brahmacharis
Sir, coming to the point, this Manta-
lal Asbram or whatever it is called,
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[Shri A. G. Kulkarni]
it 15 a very cody piace, it is n vevy
comiortable place. it ig a very warm
place. It provides al] types of plea-
sures right from sex, drugs and what
net,
o the VIPs are jnvolved. Thav  is
why, Sir, thig Brahmachari is thriv-
g and thriving only on one connec-
1ion. He was a Yoga teachner. His
history from Bihar you kaew, Sir,
vhe was his  father, and how he
ot... i

MR. DEPUTY CHAIRMAN: I do
it know,
SHRI A. G. KULKARNI: Sir, I

«ink now-a-days you are not read-
ing newspapers.

MR. DEPUTY CHAIRMAN: Why
should I read. You people quote
them in the House and therefore
why should I read?

fHEK] A. G. KULKARNI: I want
io -say, Sir, that now-a-days these
tantriky and mantrikas have also
gone into astrological horizon. Many
of my friendg attended the Yagnya
- of Sadachari and he is in jail now.

MR. DEPUTY CHAIRMAN: That
is not necessary. Please come to the
subject.

SHRI A. G. KULKARNI: So, Sir,
this Brahmachari, a mafia, a Raspu-
tin, is using his connection with
VIPs for getting all types of advan-
tages in this country and flouting all
ypes of laws. Sir, the Minister has
siven a very clear reply. Sangma is
+ very clever chap. You will pe a
very good Minister after five or ten
years. You remain with the same
party,

SHRI P. A. SANGMA: Thanks
for the compliment.

SHR! PRANAB KUMAR MUKH-
ERJEE: So, you admit that for the
u'ﬁext five to ten years we are going
v rile,

SHRI A. G. XKULKARNI:
sangamg has drafted a very good re-

1 cannot say, Sir, because many-

[RAJYA SABHA ]

- and not in the Rajya

to a matter of
Urgent Public Importance

204

ply. Whoever might have drafted it,
it neither confirms nor denies. He
says if they are not in these appen-
dices, they can be imported, bui sub-
ject to other laws; and again says:
Caseg are reported...etc. Now, this
is the Arms Act. Arms Act has posi-
tively laid down what, under the
rules—I do not guote for want of
time-——or what type of components
can be used or manufactured or ob-
tained. Sir, Mr. Sangma has quoted
from imports and exporis rules; 1
also quote from there. Sir, to be
very krief, we in Parliament do nat
have the intelligence agency. Mr.
Pranab Mukherjee was very’
much annoyed yesterday that we are
quoting many things from the papers.
We do not have an intelligence
agency. But here, the Members Re-
ference Section in the Parliament
Library at least will be more cheri-
ble. t says: It is dated 1-12-1983
“We ascertained from the CCI and
F's office; import of gun barrels and
accessories at present is not allowed
under the OGL scheme.” This :

what the Parliament Library has as-
certained from CCI and Hs office,
that is, Chief Controller of Imports
and Exports office.

- SHRI P. A. SANGMA: Now you
can take it that I am more authentic
than the Library, at least on matters
of policy.

SHRI A. G. KULKARNI: You are
a young boy; so please don't claim,
because Members of Parliament have
got more credibility of the Library
than of the Government assertions.

SHR] P. A. SANGMA: Ag far as
thy policy is concerned, what T have
said is correct.

SHRI A. G. KULKARNI: Policy
can be interpreted, my dear young
friend. Tt will be done in the court,
Sabha here.
What I want to say is, this is a total
fraud. Then application from Brahma-
chari jg disposed of at the jet speed.
He applied for the code No. on
19th February, 1983. This is again
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done by your party; don’t blame the
Janata again...

SHRI P. A. SANGMA: Ng, I am
aget blaming,

SHRI A. G. KULKARNI:...like
beef tallow.

SHRI P. A. SANGMA:
in the habit of blaming
not even you.

I am not
anybody,

SHRI A. G. KULKARNI: Brama-
chari applies on 19th February; 1
will show you the photostat copy;
.and the code Number is made availa-
ble on 21st February——jet speed.
Otherwise, entrepreneurg are langu-
ishing for rontus and years for get-
ting code number either from Re-
serve Bank or CCI and E's office.

This is the position. Then I want to.

know—-whether it will be legal or
illegal; to my mind, it ig illegal, per
information available with us, be-
cause these are not spare parts at
" .all--Mr. Sangma, you are in the Min-
1stry of Industry; is it not a fact that
any small-scale industry asking for
an import licence, has to be suitably
recoramended by the Directorate of
Industries in that State? Am I right
thai it has to be recommended

SHRI P. A. SANGMA: Yes.

SHRI A. G. KULKARNI: Yes,
1 am right. Now, would you confirm
that Jammu and XKashmir Govern-
‘ment recommenred the case of
‘Dhirendra Brahmachari for importing
‘these spare parts or components or
‘whatever you say? There is nothing
on record. It is here the photogtat
copy which I have got. He applied for
‘the code number and got it on 21Ist
February; he applied for import
licence and got it. Now, customs
come in. Perhaps, Finance Minister
may let us know—but he jis engros-
sed in hijg files. Custom duty for un-
authorised imports of whatever parts
~1here is no record—under the OGIL
ig t0 be levied at penal rate, I am
told. I stand to correction. Accord-
ing to my information. it is about 300

| 10 srm,

-ful?
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to 400 per cenf, or 330 per cesf.
Total value of these partg and bar-
rels which were imported, was about
28,500 dollars, duty levied, Rs. ohe
lakh and fiftythree thousand, It
means, about 100 to 125 per cent.
Actualiy, much more duty should:
have been levied. Would you plege
tell your counterpart and beg of him
to collect more money if it is right-
Pjease ask him to collect mote
money if it is rightful,

-

Nowsadays, Sir, the Radio and.
Televition and the newspapers cohe
trollea by the ruling party are go--
ing full blast against the Jammu
and Kashmir Government. I think,
they are interested in destabilising
tiie State Government. It seemtis
so. Brahmachari sent one barrel for
testing to Kanpur, of this Astelerra
or whatever ig the name of the com-
pany, completely assembled wigh.
three minutes. Mr. Nomani, who Js
the DIG or IG of Jammu and Kash-
mir hag said that within three min-
utes, the barrel and other parts ¢an
be assembled and a gun can be made.
It ig being mentioned in the Radio
and other thing that Jammu and Ka-
shmir js supplying or that from that
State, the Punjab extremists and the
Assam extremists are getiing guns
and so on. Actually, it is the Shiya
Gun Factory which is supplying and
that Khairuddin; he is likely to make -
a profit of Rs. 40 to 50 lakhs. And
Sir, of all the persons, this Brahma-
chari, who calls himself a guru Yr
whatever it is, damn fellow, is in-
terested in earning money like this.
He can earn money on files and peii-
dling favours from the Government,
which he is doing already. He goes
to Nepal stays in a hotel, does ali
this favouring and peddling work, -
getting files cleared, getting moitey .
and so on. Why should he do thi=
in business? This business is also
an illegal business. He sent that gun -
to Kanpur. Now, Sir, I do not un- .
derstand and that how a defence es-
tablishment accepted that gun for’
testing, without a permission ffom=
the District Magistrate, in Jammuo:-
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and Kashmir. T am realy astonished,
with what jet speed this Brahma-
chari is doing all his marfia  activity.
I do not know, Now, Sir, it is high-
tfyie action is taken. It is reported
that he has fallen from grace. I do
mot know. Perhaps, you also do not
know. I also do not know.

MR. DEPUTY CHAIRMAN: You
¥now more than others.

SHRI A. G. KULKARNI: It seems
s0. Because, I am not being blocked.
This is a corrcboration, an indirect

. egrroboration, that he has fallen from
gface because my friend, my good
friend, is not here. It seems so. Now,
Sir, the question is, how this gun

- wrent there? What is the moral out
of this? What should we assume
from this?

Of course this Calling Attention
Motion is addressed to the Home

lVginister. But the Commerce Min-
ister hag come. I have got no ob-
jegtion.

AN HON. MEMBER: The Home
Minister is also here.

SHRI A. G. KULKARNI: That ir
goud, But he is oo good a man, too
so‘ft a gentleman for this.

' -SHRI LAL K. ADVANI: He is too
good to deal with Brahmachari.

SHRI A. G. KULKARNI: There-
fote, Sir, I hope, the Home Minister
will take the nofe of this and find
out how this arms licence, which
\jvas rejected by the then  Home
Mjnister, Mr. Om Mehta, was again
given. From whatever had happen-
ed; it seems, ag if this Dhirendia
Biahmachari does not bhother for
thg. District Magistrate or any other
authority of the Jammu and Kash-
amir Government.  You blame here

L oAVY LA DODIIN 1
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trat there ig insecurity in Jammv
ard Kashmir. Everytime, you wen:
to destabilise the Government in
Jammu and Kashmir. This is not

proper.

“’S’ir, I have already said, how he
applied for this code and how he
obtained it, how he evaded cusioms
He is a man with a

and
would
of Commerce and
the Minister of Home  Affairs,
to be very strict against this
gangster and see that he is brought

duty and so on.
deubtful
Therefore, I
the Minister

character a mafia.

request

to book -because such persons arc
bringing a very bad name to the Gov-
ernment and, therefore, they have to

be very careful with such persons.
|
|

N W swE Wy (ST
waw) : i\, .

S gugwwiE : oagd ®r Ay
Fg &7 7% § 59T &7 ¥ 99 qraiwr
F Fg |

off SWEE SEE WYY ¢ ome
ar AT w oSy aF fear

i gemwcts o amT W 2
aay (AT o owe

off W SR Wi o i

JEEATY FT Y97 T @ & forawn
5 zw wfaw wemw ¥ i s
faar ™1 ¥ 1 3d uw dar faewr
T qE g W fewm gm0
gawil F ¥ wgr 5 wgi wr,
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Y T WEwEEr O TE oITE AN
g f& § qg A weRw & =Wgwm
fF ¥ g a1 g wFwwW TE %
gEAaTdr oft fagre & misy Wi
F owFW F oHH qgT T ?
i g 7 & W & %
FAT TF FGAATT FT & gaedy
CET g A & AR T F A
TFE [ qedifas <=dT for §

WwE ¥ aeAE FUA B GEeY

fet & | wwfaw swawmscs @ a9
# § 5 agaard o F Wl F@A
faa f ¥ fagiz & MU WM IAR
& F 9T ¥ 0¥ T wmw ¥ Hifeqi
79 qger AW fegr@ o9 IR AW

TF e gwet W% & TWET I

fagra @F@ET  gHAATH AT
Tifgy 1§ A ag FEW 06 T@
giiele & 913 § qU T9ged & |
gaft ga wgea w1 faww wg @
g afww fgx Y 9¢FIT g5 =Ty
¥ uF sgige dye % s gar =
f& qg @1 wg @ § 7 adifw
SE-5F - W qERAY K 9T wzarE
A qE-GF & e WFTF 1,
TEETET VT § ®HMEE T FY ME |
nger ST qUER Hawga g &wefde
F a9 H Taw Ui ETR @1 9N
T A7 1 (=aw)

S genawfa - @ 99 g
gget &0 giae™ dET @ E )

st wadiw quE WwAT o fewd
BT 419 VFF § T I F A F ag
g | A, wwilET R oaE 89
&) fee og g & W g1 wL€r-
I F IRA F 4T HIET AT
ar 9§ g fegr wET 0 R e
TGIT WX TAGT A S6F oo FT
fagr afF A & ST IR

L 1o L, 1vso |
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7% gauE T wiE fw zEw
argew ¥ BET T TmET wTw
3 foF TS Q3T @I F o
Ty ¥ FETEE & O g oA q
¥ WA ag we s agt &
iy T/ 9% 90 a® ¥ waw
AT AT | g AT WEEE o
T AFeT § few feqm fafreecs off
TH TT AT FAT 9IT AT wiEEE
fafftex & W7 ST FAr 93T
Tl ST § S sy femr & ¥ sww
¥ e fawreem wmewt § 1 sy
gat ¥ #@1 & 5 15 @, 1985
T UF GFAL g, SF 1w & Hfaw
H ATEE  Tad fAwr Tl o=y
feor 6T % 5% 19 ®@H I TA-
goA & wE T 21 WEE BT
fear war | & qear wwgar § 46
oW, 1963 ¥ wEe< fAwrar W
Uy UEN WIRRE fEE TR 3
zEy Tew feafs qur Ot 7 wmw
Az 5E FAET (AFEy =7 waswe
s 9€0 ¢ wxaT frwrew § oz
g TAR! HEAE {57 w41 =% &0
fegfy o1 o 7 #mr ug §w oA i
fiF ST g o® WEw & 9E 6%
afew AR AN T § wE v
& OWEW & S § 1 oTg we-
@ ¥ # oArd § o) A mvsw
g @ § Sud st 3Faa
g, T I TEE T S Al
FAFO ST F YT & ATAAT W =
FHIT T A & ITH FIT 13077/
FEeH 3T A g | WO WA
tg wATHIE WO wUT g f®
WA Few gga @ & wg, Fr
wrgAT 91, 9 o), oF 378§ arw
wF FT F Wy o g A e g
g g 7 wgmard Wit § o¥w AW
FET 8 F AW AW FwwW &1 Aq
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e feqr s e w1EIT K oww
T oy o @ By oW oA B
AR g RFT Wl fs o oveq
¥ wohradz =Y Tars | afer qamar
3 ? fafer oaedw ¥ 7 wid Ak
TAET AAT S §ATE FIF ¥ I6E
U agE wT W I qfer deed
FT 2, TEF WAL FART IAT w4l
AT TW AWTT gl ¥ wgd o v
T | WA AT FI | T AT F0AT
F AT T @ A ¥ FHIET
¥ gar 99 W §, F IWAT FOAA
W far & g N gardw, X
T GqE A J I F QA
ey st A qgt a7 wErh ad
T T s §W ¥ fau arar
T frar aar @i 96T groer
@ g 0 oS FraF § ogwar 3
aga Sarar g wEAr §, WA wgdy
IATFLT F9q §1 WA TFIT FY
srar 1 g ag ar § f5 o
wufog A fr T W ow wd
‘Y TEIT § @ Fw forr w&%
T BT WL FT fegrar g1 5
¥ a7 TR FTEIT G mETfAa
A T W 4 G BT A TR
fegiar srar Wi Seq FIOAT AT

-FEERTT &t qEArw fwar S| o
I hold no brief for the J & K Gov-
ernment.

T AVAT FTRY F T AT 4
e K A JAAr A
fF 7w fews g 7 W O

atw ¥ aafent gf & ¥ g
¥ ot g€ € W SR FIEAIT qOHTT
g o gf 1 e FIEAIT TR
£ wAEd & faar syd & owdy
3 g wg Iy §, I AW A%
AR T &1 & 1 FEOR AT
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¥ wraw ¥ wAmre B W e
wiftg & A wwar o FFoagr w7
amfer agt &« & gt =ar
Fag ywag §fF ¥ aNF o
3TF qE@ ArARarE # g AT W
o & ¥ fRAd oA § oA W
qrg ¥ @ g & aad g, MY
F oamm af Fur o Ik W ¥ §
gIX g & W7 SART deq TIAAC
F gara F FIOT FrAR eyt war
FF F® AT TgT I TAA TR
A F TNF Feg FET FHR J
AAT WET FHT AT FT | FTIHT?
aaT F - qr dz4 TaddT ¥ FAT 5
Fgr a1 & agl agd AT Ffgeam
TR qHAT T 7 OWAT qIYA A
T T A AE vy & ol W
i & owft ?oged RQ sAwrd
7 § & wa @ ogbwm fafed
# aTE g T§ St zART fagroaw
T & TST UF a1 §IT FS
TIY AT QEATAT AT & e &)
TF T | P oag wadAdAT ;¥R
9 B IR T SEE  @9EE By
¢ 7 ag e Mgy gom ®
& wrdr & foasr aw fodr § W
¥R =g W §, wEwr gmEm AN
fpar mar ? ¥ awaar § f5 fae
war o a@r gy @ mwae I
gt 1 omgt g faw W o ¥%
§ 9 @Fr AT T

3qQ UF g fr qATAIL § AR
w1 ¥ ot war ¥ f5 o112 W3S
gy ot faselt & gard wgg 94X ¥
£+ & qear wWigar g fv s ¥
112 3% ;AT ot 2 7 fedry &Y
T E At @ AV v § 7 gt & ady
g arzutagi #r wir § 7 oI IaF
faars  F70 FAAEy T oy § ?
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g7 Fegdre o1 =t ma HerdY
g s g rzermoomw § 0
AEeTT R 17 T 277 ¥ gEmardy
¥ AT TX T, 7R omweard g
& qg w07 § P o= oI a3
qdr wgrT froaor TR R
g fr &z 73ed A Age
THAS ATIT TT F AT v TX 4
S gaT FT 3 T Y gr 3Es o 7
qgem w7 oy ¥ oAy AwEr
¥ for & g7 o Pt emd
qrfeTrdr 1§ wF 7z TI TG,
qg T TACT ¥ 1 A qITT TEA,
AT ARG T ET & aggen
& AR F179Y F5 =39 wer 37 87
ag A dieE sgerd st @
wHT &, d o1 T & faogaw
ITHRY T AT § AT AT AR
AT FAT 1 A IF HIWMT HEAT
& @y, st oatfrearr EME AE
afeg & #0717 @ A W@ 7 W
™A wT o Far fray P awa
g5 AT F T ggA g 37

TR AT WY FIFT @A FWAT
Xgr TT W g g awr & @;Ew H
AT ATATATE & orq arar o W@ &,
T TAT BE T I I WERFWA
ferar ar, @ FA dgw wEAHT AT
AT ¥ A e A AR
BATE WYT F AL AN F TG
g 7 fex IMwafidaa w0
AT § | AT [F UG T ATEA
¥ A §F WAIATE oF  arawad
g0 ag @l giyar aEEe 7 ol
« AR 71 7 glagedl F1 G
aieq i 7 ogafec # g Wl
wgEd ¥ o vay frqga foar o,
at A AW IaA A, IAST AR
ar & AT, FbeT qQ TN AZAAD

H & AET F KT IAEC AT FC
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& T, A7 AF FIAT IT AT |
gTar @ A WX §F 77 A8 ava,
fepr wsdl a1 waT wrd afa #
fryr s <gr &, frg g & Wi
fax fare o &——vg> & faver
g A1, T07 AT frogoawar &
afwat & i w0 w3 3, gl o
qg  WRITAT FETATT FF F R,
wgrT gar ¥ fg—-3r 73 a®
galg # a9 F )

st sneedy W arew (faere) ¢
AT W F Aw o & fa A,
7z @1 93 #fag )

= ATHW AT AT . FFAAY
St F S o g, av9 o1 gh

) SIFEAr qAT ANFF ;I8
TqT T fr A% AX & |

ot wndm wmE WA 98 T
adiger fo qdr ot I F fa agiy

sft fora =7x =0 (fagiz)

srgamfs off, 78 @ wEae H
ot % § Ay die d@Ed & @
B €I Y I3 T Afgeat-nfgea—
qg 989 Jo FAEIA HZE Al
Fad F wear; w5 9@ arz arew
qrzT wrEdr ¥ Az I fear, wAa
¥ 9uF g4 #1 a7 FT faar 1 qgar
T I BH Go SIFATT AgE
v At qfea st St smaft o
qmifre gfesor ¥ 4, @@ @aw
¥ A% mdr froag % wwfaa
g Ty | g gul gie 7 A
FHY 9T AT ST AE FT Faq,
sy o fFar
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T G MET F oare fgw
RECUIE BIL I i S
AT 0T dW 5 owend § oary
T & fr ag @aw ager o owk
ﬁaﬁugﬁgmgwﬁtwwtgr
§ & wum wd v A e T
g | Fgwd g A fogmET <@
& W ST ¥ R qare way
WA e T T HIT
Fffsar & @ & W gEd gy
ﬁiw&nmwg’rwagm'ﬁ%ﬁ
T qIT v wfir gy e
%glﬂﬂwqﬁﬁﬁ«%m:gf'
agﬁ&twmﬂ'%,ﬁmﬁ
T OSST L ord ammr & ag
T wd G awwar oy, gw mww
T qE ITE T @ R TE 9 )
VET atT R gwnT frerer s
WTW%ﬂ“&eﬁm&aﬁg}t@
& T T AT K Mre A
W® ¥ AT awT gwey femra-frarar
g1 T g7 & BURE fu g awr
9T @ ¥ oax gt 98 T T
W A ww o o g
SAEE, aqa-feate o wer I
§ A T & wg et e
AT T AT sy 2 T
qE IT T AT AT o 5 fao
I B AT F gk qmy e §
AT WA S ¥ war faar &, so%
SRR Gl T S cogp
g a5 qgr 9@l f—smoy o -
AT AT E oz SLECE I
Gﬁagmm‘r%fmw‘rw st
TE fanr s, I &, e
W T, ATF F qwl Ay, TG
¥, 57 Tl oa TR fgwa @
¥ 9T w7 7 w2 geedts IR
BT &, S8 foar ot g THo
LANREL | . ToTqT fr
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TEN TaTg Frar § 7 TveyET ?
UES AT atv @ @y mm, @i
# g oo v g FAT 1
TE TEH I AT WIOHT FEraHT §
A o

T, FT g a1 g § e qgT
TR @t Agh wAdr § A<
AGT A A ATAgT a1 W feRw
ferrd¥iz § gemdeww a1, sy guar
RIEEC Gl e I & O SR
o qiEfEdT &y rq sy ag
fageor & fom ar ey faw =
A & L W Ay A amge S
KT off gradews & o ? geefoer
SUGIIC A | GO - afvs ag
ww, 5 fav agisafed s
TR fears00 wow gk dgd
I, A AL FRGT F KT vy
At feds femide Tims & fog
AT 751 97 ez ¥ g gy THIT
fo i argr ¥ o & T aft oy
qAT, @ AT FE T ? o mry wAy
AT F qarfan zadr o fyarr
AT G #Y ?

I AT wEmw g froww oy
T 9FET ¥ ST 9T FwEy Av fear

Cafaer & @ e oo R, wT

TEW F oSEd wew e fead
8 7 wmwt amd wwd faw ar
HAT IR § afeT wew ar frgar
SR W P swawrahy
R GG B C e
W, aEE A, e wwwr frEr
T $% gE zEEr mOy 9%
Frar ? &8 qarar i age wewma
g & 99 w@r ¥ qgH,
ATt A agerd ar § fre-
Preee a1, mow @ w A

FT Qg amft £ av # oA
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1T § & weelirar g ¥ e A
frfr 28 soor Wy may Jgehar
a7 Sty wR wfgd wa,
T ¥ g Wy, W oA gl og
g I ST Ay ¥ Arrey g ar
fer-foq wedl & =-d § ? g
gfen & geregr @, gATT TARYST
gfca ® <o § ag 99 #1979
FET § 1 gAwr avgfir & &

FET AT W ®T W AT &F I37 ¥

goi, IuHY qEr wGAT §, IE W7
¥ WO WTUR ET T 1 @
T TS 7Y ®& fqas T3 1 vmar
fe gr ol & qig a8 o€ §
frr for o 9ot & fivm w0-
Y F o g2 GIRTT AT AR
fog g § war 7

SHRI DIPEN GHOSH (West
Bengal): Mr. Deputy Chairman, Sir,
‘T want to put certain specific ques-
tions, and I expect that both the
Deputy Minister for Commerce Mr.
P. A. Sangma, and the Minister of
State for Home  Affairs, Mr. P.
Venkatasubbaiah, to reply to these
questions.

" First T want to deal with the state-
ment given by Shri Sangma. In the
statem=nt it has been stated:

“Under the Import and Export
Policy (Val I), if itemg of raw
materials, components and consu-
_mables do not appear in Appendi-
ces 3 to 9 and 15 of .the Import
Policy, import is permissible under
.Open Genecral Licence by Actual
Users...”

"It has been stated that it is subject
45 other rules ang regulations of the

" ecountry, because it" deals with arms.
And the last sentence is:

-

~ “Both the cases are reported 1o
be under investigation.”

[ 18 DEC,

* ed the provisions
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May I know whether, after the
public came to know of this incident
through varioug newspapers and the
Jammu and Kashmir Government’s
cage ggainst the Shiva Gun Factory
and its partners, the Central Govern-~
ment in the Ministry of Commerce
hag ‘instituted any investigation about
thig particular licence having violat~
of the import
policy. Ang particularly, as Mr.
Kulkarni has stated, since the Shiva
Gun Factory ig a small industry
registered under the small and cot-
tage industries rules ang if any im=-
port licence is needed to be granted
to such small scale industries a

218

© recommendation from the Department

of Industry of the recpective State
Government is ossential, so, T would
like to know naturally whether while
granting thig licence to the Shiva
Gun Factory and its partners the
rules were followed.

Second is that the components are
alloweq to be imported under OGL,
not the whole gun, it appears in the
newspapers that they can be re-
ass"mbled into a new gun and a
foreign one.

So it appears to anybody that by

importing such componénts under
OGL. they could be assembled into
a full complete, foreign-made gun

and sold in the Indiay, market. Parti-
cularly with Punjab and Assam ex-
ploding gnd the Chambal valley ever
hungry for arms, hoyw has the Gov-
ernment of India left such a loophole
in the scheme of OGL for components
of this type? Now, after this inci-
dent has come in the press, is the
Government prepared to investigate
into it, or has it been investigating
into it? Does it propose to review the
grant of import licence for these com-
ponents? This is for the Minister of
Commerce,

My next question is for the Minister
of Home Affairs. It is not that this
is the first time that the Jammu and
Kashmir Government hag raided this
Shiva Gun Factory. This was un-
earthed as far back as the 4th.and

®
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5th November last year. First the
Insight story in the Statesman came
out at to how a yogi could be an
industrialist, could be converted into
a gun-maker, The whole story about
how this Brahmachari could get
these licences came out. Particularly
it was revealed that one Dharam
Chand wag granted a licence to repair
one gun at a time as far back as in
1952 ang that licence was allowed to
lapse and that man had been asking
the Government to renew the licence.
The licence to repair was refused by
the Ministry of Home Affairs. But
after Mr. Dhiren Brahmachari entereg
into g financial deal with Dharam
Chand, after 28 years, this licence
was granted for manufacturing 3,000
gung a year, This licence was re-
fused amended modified or cancelled
five times. After five times of revi-
sion or modification or cancellation,
by the magic wand of Dhiren Brahma-
chari, the Ministry of Home Affairs
granted this licence, I quote from the
letter written by the Ministry of
Homs= Affairs in reply to the applica-
tion made by one Dharam Chand:

“YT am directed to refer to your
petition dated 23-12-83 addressed to
the Union Home Minister on the
subject mentioned above and to say
that your request hag been reconsi-
dered carefully and in the excep-
tional circumstances mentioned
therein, the Government of India
have agreed to accept your request.”

And what were the exceptional
circumstances? Will the Minister of
Home Affairs, Mr. Venkatasubbaiah
explain, because this letter wag writ-
ten from the Ministry of Home Affairs
when Mr. Zail Singh, now President
of India, was the Home Minister?
‘What were the special circumstances
under which a licence obtained by an
obscure man to repair one gun at a
time 28 yearg ago, and five times
revised or modified or cancelled, could
be renewed to manufacture 3,000
guns a year? This is a very specific
question to the Minister of Home
Aftairs,

[ RAJYA Sc:BHA]
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The third question is, everybody
knows that Dhiren Brahmachari, whe
started his life from scratch, has now
amassed wealth and power like any-
thing. Is the Government of India—
T do not know who ig going to reply
to this question, the Finance Minis-
ter or the Home Minister or the
Commerce Minister; all the three
Ministers gre present here—prepared
to investigate ag to how this yogi, an
obscure yogi who started his career
as a part-time teacher on yoga, who
started his life from the scratch, could
amasg so much wealth and power in
our country?

SHRI INDRADEEP SINHA
(Bihar): T am reminded of a line
from Shakespeare where he said, “If
he, compact of all jars, grows musi-
discard in the’
atmosphere.” We have a similar case
here. A brahmachari has become a
gun-maker, probably a gun-runner,
probably a  power-operator, So I
would like to ask only the remaining
questions because so many questions
have alrsady been put by my col-
leagues. The first thing is whether
any of the gung either manufactured
or assembled at the Shiva Gun Factory
or containing the imported barrels,
had been seized either from the ex~
tremist8 in Punjab or from the
dacoits in Madhya Pradesh or U.P.
or Rajasthan or in communal riots
anywhere? Whether the Home Minis~
ter woulg be kind enough to en-
lighten the House about it, because
then we would know the real dimen-
siong of the operations of this gentle-
man who calls himself 3  brghma-
chari. The second point about him
that T would like to ask is that a

famous Hindi journalist, rather one
of the top Hindi journalists, Kam-
leshwar, a story writer and 3 jour-

nalist also, who was working for the
Doordarshan, was removed from the
Doordarshan because he objecteq te
certain obscene acts being performed
by the Brahmachari on the TV—he
said these are obscene. ..

MR. DEPUTY CHAIRMAN: Haw is
the Commerce Minister concerned?
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SHRI INDRADEEP SINHA:  The
Homg Minister iz concerned...

MR. DEPUTY CHAIRMAN: It is
not a Calling-Attention on the life of
a person...

SHRI INDRADEEP SINHA: He
has got an all-sided personality that
we are compelleq to refer to differ-
ent aspects of his life....

DR. RAFIQ ZAKARIA (Maha-~
rashtra): What has it to do with gun-
making?

SHRI INDRADEEP SINHA: Gun-
making and yoga—“compact of all
jars”  This is what I referred to in
the beginning. ..

SHRI MANUBHAI PATEL: Why
should Dr. Zakaria object to it?

SHRI INDRADEEP SINHA: So, a
gentleman, a famous TV script and
story writer, was removed simply be-
cause he objected to certain so-called
yoga practices being demonstrated by
the Brahmachari on the TV because
they were obscrine. Ts thig a fact?

st weEE wgw (fage) -
qrFgaT, FRAFAT AT FT AAT IIRT
T gETaT v

SHRI INDRADEEP SINHA: |Let
the Minister reply. I want a reply
from the Minister, not from my good
friend, Mr. Bhardwaj...

MR. DEPUTY CHAIRMAN: Don't
bring in so many other questieng,

SHRI INDRADEEP SINHA: In
Bihar itself he comes from the Beni-
patti Aanchal of Madhubani dis-
trict. ..

SHRI A. G. KULKARNTI:
chari also comes from Bihar.

Sada-

DR. RAFIQ ZAKARIA: You also
come from Bihar. Buddha also
comes from Bibar.

[ 15 DBC, 1988 |
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SHRI MANUBHAI PATEL:. Dr.
Zakaria also had  hig origing in
Bihar.

MR. DEPUTY CHAIRMAN: How
is Bihar concerned in thig unneces-
sarily?

SHRI INDRADEEP SINHA: Let
me put my question. Because this
gentleman is building something
Pl there He is constructing g
1 pMm.  ring bund around hig house

which will make all the

houses of the poor people
in the village open to annual ravages
of flsods. There has been an agitation
in the surrounding villages and peo-
ple have courted arrest and the Gov-
ernment of Bihar has been paralysed,
unable to take action against this
Brahmachari.

Another aspect is that our Consti-
tution stands for secularism How is
the principle of secularism observed
if persons like this Brahmachari are
given high honour and are alotted
land just a few furlongs gway from
this Parliament ang the Central Se-
cretariat, angd are alloweq to build
a gun factory and a helipad? Finally,
[ would like to know from the Home
Minister whether there are any in-
dications to show that the many-
sided operations of this Brahmachari
constitute some gort of security risk
to the country. If that is so, have the
Government taken any gction or de
they propose to take any action?

SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir): Mr. Deputy
Chairman, I have no brief from the
Jammu and Kashmir Government on
this issue for the moment. But I have
to make a few ohservations on this
problem.

My first observation is that the
Jammu and Kashmir Government
have not at all taken it gg a political
issue. This is a purely criminal case
and how it arose is interesting. On
the basig of a licence, 113 persons
were employed in a factory to manu-
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faclure guns. It was supposed to
manufacture about 3,000 guns, After
three to four months, these workers
were given notice by the management

and were tolg that there wag no job.

left for them. So, they were shunt-
ed out. - Naturally they felt aggriev-
od ang the matter wag reported to
the Government. The Government
then took action and I agree with the
Minister that the cases are under in-
wvestigation. There are only two or
three questions.

- In the newspaperg that [ have read

‘last time it wag stated that the offi-
cials of the Commerce Ministry are
not giving due cooperation to Thakur
Jaswant Singh, S.8.P: If this report
is rorrect, in order to complete the
investigation, will due cooperation be
extended to the Jammu and Kashmir
Government with regard to the in-~
vastigation of this case? This is my
first question,

My secong question is whether it is
q fact that....

SHR1 DIPEN GHOSH: The
Minister is going away.

Home

MR. DEPUTY CHAIRMAN: It
.seems that he has nothing to say.

SHRI DIPEN GHOSH: 1t
agreed and docided that he is
cerned. That ig why I have put cert-
ain questions,

was

MR. DEPUTY CHAIRMAN: I
think the Minister will reply.

SHRI DIPEN GHOSH: Which Mi-
nigter?

“"SHRI PRANAB KUMAR MU-
KHERJEE; The Commerce Minister.

SHRI DIPEN GHOSH: Itis a
Serious matter. It was earlier agreed.

SHRI PRANAB KUMAR MUKHER-
JEE: Apart from that, the Calling
Attention ig meant to call the atten-
“tion of a particular Minister. ' You
cannot bring four people- here.

con- -

[ RAJYA SABHA]
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SHRI DIPEN GHOSH: At that

time it was agreed. That is why...

SHRI PRANAB KUMAR MUKHER-~

JEE: It was never ggreed. He was
called to listen to the debate. That
was the understanding. The reply

will be by the Minister concerned as
per the Rules,

SHRI A. G. KULKARNI:
Brahamchari is a multi-facial
sonality.

Dhiren
per-

SHRI GHULAM RASOOL MATTO:
The licence was issued for one thou-
sand guns, and...

MR. DEPUTY CHAIRMAN: Don't
repeat it. That point hag been cover-
ed.

SHRI GHULAM RASOOL MATTO:

It ig relevant here. Licence was
issueg for 1000 guns. But suddenly
when Mr. Dhiren Brahamchari be-

came a partner in the firm, the li-
cence was raised from 1000 to 3000
guns. I would like to know from the
Minister if an application had been
made by the Company for raising it
and whether the concurrence of the
State Government and the relevant
industries to raise this capacity from
1000 to 3000 was obtained. The third,
and the final, question is that the
statement says that none of the com-
appears in the
appendices referreqd to above,  (Inter-
ruptions). ‘Component’ has been de-
fined in the Import Policy to mean
one of the parts or sub-assemblies or
assemblies, of which a manufactured
product is made up and into which it
may be resolved and includes an
accegsory (or attachment) In identifi-
catiop with. the worg ‘component” in
iis “actual meaning, will they co-
operate with the State Government
so that the word ‘component’ is fully
established actually “in * its meaning
and a case ig registered accordingly?

A} ®to g I (AT
s2w) : IJuaqmefe o, @t T
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¥ AT gt @wd qe far ¥
& frs & I goar 9gm o &
T ATAAT ARAT § O i Fgmd
T A ATE AT AT R AN
& 7 AR g X Tew 9% ¥
AT AT I sufEr w1
g A wvgw fame ww A
Bl @M & Adeg frar 7
HET AERT T WAy @I ¥ oFn
g ™ A SW AT FGT  UA
wafEr 1 wY g8 ot wer 2
fra ww @9 AT Fehw uve "=
& feare ¥ T femr mar &
¥ Aelt wEET U gg AT AR
g & mw gafy a1 mfas &
g AR 98 &9 qaqz ¥ orf § AR
Mz FZAT & FEeT #m og99
g7 g AF Ag g fa steparedie
AT A 9T ¥ ITmINE OW
fimr war & 1 odAr AX qmafr @
¥ owsl agr f ¥ owwrr A
YF ¥ € WYE #y w4Y 3T J4Y
¥ @z rrA et & s 1
ST TgeT & 6 5w wae v WA
T AgARTE HT A7 SrgAr &@T A ?
TG SAE( 927w Jrfaa

st Sdi@ qyEE wWHT ;WY
ug 1 AW [ IRy aved  AraEE
& ar arfadt A g ?

M gqmwmfa . ag "@w farat
¥ o grr g .. (swautd)

st U s wigR : o Al
wgges fag o Ay 9% A3y 9
. gwy are &1 orgd| faar wav. |
(zormarw) 1 mvr wfedl 1 T

N gqdanala o oaeft w15 arfes
Trder WA WD R
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SHRI P. A. SANGMA: Sir, ag far
as the matter under discussion is
concerned, the Calling Attention is
about the alleged irregularities in
regard to the import of gun  parts.
Since it relates to imports, it has
come to the Commerce Minister, But
most of the questions which  have
been raised perhaps do not relate te
my Ministry and I am afraid I may
not be able to give answers. I will
only further reiterate the import po-
licy on these items. But before I do
that. .. H

SHRI A, G. KULKARNI:
Licence Numbers and value, etc,

Show

SHRI P. A. SANGMA: I will
clarify that. Certainly, whatever
matters relate to my Ministry, I will
clarify. Before I come to the specific
points which have been raiseq by the
hon. Members, I must deny the charge
that there are people in this country
like Dhirendra Brahamchari who
have been moving with immunity.
This has been saig and I deny it. No

- persoa in this country, whether he is

a citizen of India or an glien, can
move with immunity. Everybody is
subject to the law of the land, Ag far
as the policy is concerned, import of
gun is allowed under two categories,
one ag a gift ang another ags a per-
sonal baggage. A persop can get a
gift from a relation who ig residing
abroad for not less than.....

SHRI A.
guns?

G. KULKARNI: 500

SHRI P. A. SANGMA: Only one,
not 500. He can get it from a relation
who has lived abroad for not less
than 2 years. This is one condition.
Secondly, it should not be a gun un-
der the prohibited 1list uander the
Arms Act and the C.I.F. value
should not exceged Rs. 3000. Also, he
should not have imported the same
typ~ of gun for less than ten years.
Under these conditions, a person can
get a gun from a relative ag 3 gift
with a customs duty of 192 per cent.
The second category ig the gun that
any passenger who is coming from
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abroad can get as a personal baggage.
These things are known to the hon.
Members. I have myself seen that
quite a number of M.Ps have them-
selves been importing guns from out-
side under this category. I am not
talking about this House. I  know
about some of my friends. Besides

this, there is no other provision in .

the import policy for import of guns.

As I have stateg in my main reply,
if the items do not appear in the
Appendix which have been specified
in the policy from 3 to 9 and 15, then
the components cap be imported un-
der O.G.L. Under Open General Li-
cence, no licence ig required. But
these O.G.L. items are also allowed
under certain conditions which have
been laid in the potification. One hon.
Member pointed out that thig condi-
tiep was laid in April 1983 and the
licence to him has been issued before
that. For the information of the
House, this has been in existence for
years. even before the notification
which I have cited. So, there is no
change in the policy. That condition
was already there. There are 28 con-
ditions. One of the conditions is that
all these items will be imported sub-
ject to other lawg prevalent in  this
country. In this case, it is the Indian
Arms Act. As far as this particular
thing is concerned, the policy is.....

SHRI JAGDISH PRASAD MA-
THUR: 1 want to know what wag the
classification made in respect of this
‘particular import licence. I want the
definite classification. The permission
that was given on the 215t of Feb-
ruary was classified under what?

SHRI A. G. KULKARNI: I want
to know exactly whether you take
gun barrel zlso as component. Or is
it actually ultra vireg of the laws?

SHRI P. A. SANGMA: Under the
provisions of import{ policy it is a
somponent, '

SHRI A. G. KULKARNI: Gun bar-
Tel is a component. T
from the Parliament library. Then I
am given a wrong information by
your Debpartment.

{RAJYA SABHA]
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SHRI P. A. SANGMA: [ de not
know whether this information was
really sought. I will check it up. But
the position is that it ig a part.

SHRI JAGDISH PRASAD MA-
THUR: Exact classification.

SHRI P. A. SANGMA: I am com-
ing to your point. Sir, if a person
wants to import any item, not only
this gun or anything, before he im-
ports, he shoulgq get a code number
under Appendix 34 of the Impert Po-
licy. For that, there ig 5 prescribed
form. And in that prescribed. appli-
cation form, he applies for a code
number. This is  applicable ior
everybody. Well, this Dhirendra
Brahmachari also has applied for this,
which the hon. Member is referring
to. And he hag also been givey g code
number as an importer.

SHRI A. G. KULKARNTI: What
about the recommendation of the
Director of Industries of Jammu gnd
Kashmir? Was it there?

SHRI P. A. SANGMA: I will come
to that. But this regtration or code
number which we-give to a particular
individual is not 4 licence. This only
enables him to get a licence for im-
port. It does not give any authority
for him to get a goods imported, He
only becomes a member And after
getting this, he has to apply for li-
cence. And it is only then the ques-
tion of comments of the Director of
Industriegs and all come in. So, at this
stage. .. (Interruptions)

SHRI DIPEN GHOSH: The import
licence was there or not....

SHRI P. A. SANGMA: We have
not issued any import licence.

SHRI A. G. KULKARNI: You
have not issued. The point is whe-
ther the Director of Indusiries has
recommended his case. ‘

SHRI P. A. SANGMA: The ques-
tion does not arise because on this,
it is not required. After getting the
registration of hig name, we give him
the code number, (Interruptions)

SHRI DIPEN GHOSH: For import-
ing, at least some quantity must have
beep mentioned,
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SHRI JAGDISH PRASAD MA-
‘THUR: The question is whether he
got a licence or not. Did he get a
licence to import or not? The ques-
tion is whether the Central Govern-
ment hag given a licence to import.

DR. RAFIQ ZAKARIA: ILet the
Minister finish first.  Thereafter,
clarifications can be sought.

SHRI A. G. KULKARNI: He said
that no licence is required. This is
something fantastic. (Interruptions)

MR. DEPUTY CHAIRMAN: Please
let him reply first.

SHRI P. A. SANGMA: As I have
stated very clearly in my siate-
ment. .. »

SHRI JAGDISH PRASAD MA-
THUR: What?

DR. RAFIQ ZAKARIA: Don't dis-
turb him all the time,

SHRI P. A. SANGMA: This parti-
cular thing which the hon. Member is
referring to, it does noy give him any
authority, thig itself is not a licence.
It only gnables him to get other li-
cences. Therefore, the other licences
will be issued.....

SHRI A. G. KULKARNI: Has he

got the recommendations of the
Direclor of Industries? (Interrup-
tions)

MR. DEPUTY CHAIRMAN: Let
him finish first.

DR. RAFIQ ZAKARIA: We are

also interested in hearing him

SHRI A. G. KULKARNI: Mr. Mi-
nister, the point is whether he has
got the recommendation of the Di-
rector of Industries or not. Why don't
Yyou say yeg or no? (Interruptions)

SHRI P. A. SANGMA: I have
clarified my position. I am concerned
with the import policy.
tions)

MR. DEPUTY CHAIRMAN: Just
a minute. May I reguest the hon.
Memberg that you have made your
pointg and you canno: have a cross

(Interrup-
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examination as in a court of law?
You have made your points. Let him
reply, If you are not satisfied, then
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. you can later on put 2 supplementary

. ... (Interruption) No, no. I cannot al-
low this crosg examination. You do-
n’'t like 1o hear him first.

SHRI DIPEN GHOSH: Whilg re-
plying if the Minister supplies any
wrong information..

MR. DEPUTY CHAIRMAN: No
wrong information. Nobody has said
that so far.

SHRI DIPEN GHOSH: The Minis-
ter said that the licence wag issued
before this policy was enunciated.

MR. DEPUTY CHAIRMAN:
you heard him?

SHRI DIPEN GHOSH: But again
he said that no licence is required.

MR. DEPUTY CHAIRMAN: No, rio
He is replying to thai also.

SHRI JAGDISH PRASApD MA-
THUR: Earlier, the procedure was

that he was tp reply tc every Mem-
ber. ... (Interruptions)

MR. DEPUTY CHATRMAN: Please
do not cross examing him. T request
you.

SHRI DIPEN GHOSH: We are not
cross~examining, Sir.

MR. DEPUTY CHAIRMAN: Then,
what are you doing? He utters one

Have

~ sentence, ang then you get up.

SHRI JAGDISH PRASAD MA-

THUR: Sir, earlier the procedure
was. ...
MR. DEPUTY CHAIRMAN: Let
him finish first.
St qrEr A AT 2 95

AT ag A1 fF gT AegTHT IAT

- qarg feav ST @ ®WR arw § fafa
wT qEy T A 77 9 fF oo
F1 gFesr aarg faar amar §oay
qeEy @S gW AT I8 |

sft gmamfa © @13 § qfeym
AT F% F FT {e FT «ifqy afy
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[ = Sagwala |§
FE AT QT Wl § al wE § 99
difsigmr | g a1 @q a9 g
W Z1 ORI IT 4 Y " FQ
face fear &, adATar § IART Wi
arpr drfag
wt "q7gq o amat (fagix) -
qia Q0 g AT AIgd & (SHaunA)
SHRI P. A. SANGMA: Ag far as
ihese particular cases arg concerned,
the information that I have is the in-
formation, as I have stated, which has
been furnished by the Government of
Jammu & Kashmir to the Home Mini-
stry., Now, I can give a little more

details than what I have stated in the
sta.ement.

Now, on" the information received
from somewhere, the police on 18-11-
1983, the Jammu & Kashmir Police,
went to inspect the Shiva gun factory
and there they have found 500 barrels
and equal numbexr of body  actions.
When they were asked to produce the
licence, they could not produce the

licence on that day. I will give the

names. I am sorry. I do not remem-
ber the names. You know the people,
I think: So, they were arrested. (In-
terruptions), All these gung and bar-
rels have been seized. Then, next day
the managing director, I think produc-
ed a duplicate licence. Many questions
have been raised ag to whether this
licence was for repairing originally
and then it wag changed into manufac-
turning and all that I have no infor-
mation abouy this. The only informa-
tion that I have with me is that on the
day of the raid they were unable to
produce the licence. But on the next
day they preduced the licence and
that too was a duplicate licence and
I have with me a copy of the duplicate
licence. Beyond that I have no in-
formation.

Then, Sir, after that, in the course
of the investigations they also got in-
formation about Mls. Khairuddin &
Sons. Their factory was also raided
and 115 barrels and 40 body actions

of Snanich gricin ronaverad from tham
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also. This is the second case which 1
have referred to in my main answer
and bcth thege cases are under investi-
gation by the crime Branch of the
Jammu & Kashmir Government, The
hon. Member from Jammu & Kashmir
has asked whether it i a fact that we
were not gwing any co-operation and
all that. My information is that an
investigating team from J & K  has
arrived in Delhi ang they are very
much in touch with the concerned
Departmentg and there ig no question
of not giving co-operation at all
Beyond this, since the matter is under
investigation, I will come before the
House cnly after the investigation is
completed.

SHRI A. G. KULKARNI: Mr.
Deputy Chairman Sir, you have just
now heard the Minister completely
He said, the police raided the factory.
They. said, they have not got any lice-
nce, import licence, and yet next day
they .supplied him 5 copy of the dup-
licate import licence, The Minister
has all along been saying tihat no
import licences is required when it iz
under- OGL. Now, we do not know
what is the iruth. What we are inter-
ested in knowing is whether what you
said earlie~ is true, that is, no licence
ig required, or whether what the Jam-
mu & Kashmir Police and the manag-
ing direc’or has shown, namely, a
duplicate copy of the import licenee, ig
true. Secondly, Sir, I want to know
whether: in that Code Number some
alterations were made by the Shiva .
gun faciory asis stateg in the report. .
It is a very serious matter. T quote:

“According to the police sources,
the document which pertained to
the allotment of an imported code
number—I am not tfalking of the
licence—. a sentence is interpolated
in it”,

The sentence parts of guns, including
gun barrels and components, has been
interpolated in that code number.
Will the hon. Minister kindly, at
least oblige this House ang tell us if
it ig really found that in the original
code number it was not there?
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And you are all zlong irying to bail
him out by saying that barrels also
formed part of the components; but
actually as psr our information and
2s ner definition, barrel ischever a part
L smnenent; you are trying to con-
fuse jre issue. 1 would request you,
don’t {1y to save him or defend him.

SHR:I P, A, SANGMA: What I am
seving is this. According to import
< policy, this jmport under OGL is sub-
ject  to other revalent in the
couniry...

_SHRI A. G. KULKARNT:
laws, “barriig the barrels?

SHEI P. A, SANGMA:...and I
addad, if you remember, in this instant
case, it is the Indian Arms Act
which . . .

Other

SHRI A. G. KULKARNI: So, that
bars him,

SHRI P. A. SANGMA: Home Minis-
try has adminisirative jurisdiction
over the Armg Act, and whether under
the Arms Act he hag violated any
provisions or. not, T cannot say at this
stage, because the whole matter is
under investigation, and if I talk too
much, I think the Government of
Jammu and Kashmir may not be
happy with me saying that I am dis-
closing too mucl: in this House.

SHRI A, G. KULKARNI: Are you
satisfied? What I asked him, I ask
him again, through you. Barrels were
imported; custom duty was paid, and
the hon. Minister ig taking protection
that under the Arms Act if it is really
violated, action could be taken. Then,
what type of policy has the Govern-
ment of India under OGL evolved
whereby they can bring in any damn
thing, from an aeroplane to howitzer
gun? And then you say care should
be taken by the Home Ministry., You
are issuing licences io import some-
thing; you are not very categorical
now whether the licence was issued.
You say it was not required.

MR. DEPUTY CHAIRMAN:
No. he sgaid:

Cade
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SHRI A. G. KULKARNI: And he
also says that the Managing Director
‘gave to the police duplicate copy of
import licence,

234

SHRI P, A. SANGMA:; I said about
manufacturing licence for 3000 guns; I
did not say import licence. I siand
corrected. Next day, they produced
licence for manufacture of 3000 guns,
not the import licence,

SHRI A. G, KULKARNI: You are
the Commerce Minister. Did it not
come to the knowledge of your Minis-
try that this is a small-scale industry
and whether for code No. or for licence
or anything, the Director of Industries
of the State Government was required
to recommend? Have your - officers
seen it? Have they seen tHat recom-
mendation? Please tell me, and I will
be satisfied.

MR, DEPUTY CHAIRMAN: He
made it clear that only code No. was
after getting the code
No., he could apply for impcrt licence,
if it was necessary. But in this case,
he says, it was not necessary, because
it was under OGL. So, code No. was

given, and there was no licence,

SHRI A. G. KULKARNI: Capacity
to manufacture 3000 guns has to be re-
commended by the Director of Indus
tries,

SHRI P, A, SANGMA:
Ministry has not given any im»ort
licence. Question of recommendation
does not arise.

Comm-~ree

SHR; DIPEN GHOSH: Ministe# has
said that licg®” was issued before
this policy in ‘M822 wag announced. My
question is, when was this particular
consignment which was seizeq after
the raid, imported, and whether this
consignment was imported during the
operation of this policy; if not, when
was it imported. and what was the
policy at that time?

MR. DEPUTY CHAIRMAN: Policy
wag the same, he says. Earlier also,
the same policy was thers.




SHRI DIPEN GHOSH: He says
licence was given before this policy
was announced.

SHRI P. A, SANGMA: I have only
quoted what the hon. Member had
said; I have not said it; and I denied
it. .

SHRI DIPEN GHOSH: My second
point is, Sir, you allowed the Minister
of Home Affairs to remain present and
to listen, not to reply, because ac-
cording to the Leader of the House,
only one Minister would reply, But
the Minister of Commerce, the Deputy
Minister of Commerce, Mr. Sangma,
has declined to reply on behalf of any

" other Minister because he does not
know.

MR. DEPUTY CHAIRMAN: He has
said, You are confusing. He has said
that the matter is under the investi-
gation of the State Government. There-
fore, he is not going to disclose the
whole thing. That point is covered.

SHRI DIPEN GHOSH: I have put a
categorical question to the hon, Minis-
ter of Home Affairs as to how this in-
dustrial licence was issued, was grant-
ed. Now, I would like to know from
the Chair whether this has been re-
corded and noted by the Minister and

whether the reply wodi be supplied -

to me afterwards? I would like to

know from the Chair,

MR. DEPUTY CHAIRMAN: Let us
-be clear on this point, He has replied
about the import of this thing, what
the policy is, what are the rules and
regulations. So far as the crime is
concerned, he has said, this is also in
the statement, that this is under the
investigation of the State Government.
Therefore, he cannot disclose all these
things. |

SHRI DIPEN-GHOSH: This is about

import. My point is, how the indus-
trial* licence wag issued after five
modifications?

. MR, DEPUTY CHATRMAN: It will
be the job of the investigating officer
to look into this,

I
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SHRI DIPEN GHOSH: No.

MR. DEPUTY CHAIRMAN:
can he look into this?

How

SHR] DIPEN GHOSH: He has said
that this relates or pertains to the
Ministry of Home Affairs. My point
is, the Minister of Home Affairs was
present in the House. Ag per your
advice, he listened to it but he could
not reply or he did not reply because
the rules did not permit. But since
it was noted by him, I would like to
know whether the reply to my ques-
tion would be supplied to me after
the Session is over? This is my ques-

tion, .

MR, DEPUTY CHAIRMAN: The
discussion is over,

SHRI DIPEN GHOSH: You give
your ruling, :

MR. DEPUTY CHAIRMAN: Mr:

Ghosh, as far. ag the investigation
which relates to the licence, what you
call industrial licence, is concerned, or
that crime is concerned, he has said
that the matter is under the investiga-
tion of the State Government and the
information which he has got from the
State ' Government, he hag placed
before you. He hag given the FIR
number etc. He has said that cases
have been registered. That part of the
offence or whatever it may be, is the
subject of enquiry. Therefore, he
cannot reply to all those details.
There is no need for any reply.

SHRI DIPEN GHOSH: What was
the necessity then?

MR. DEPUTY CHAIRMAN: The
necessity was for you to make your

speeches. This you have already
done. (Interruption) This matter is
over,

SHRI DIPEN GHOSH:
listen and not to reply?

Only to

MR, DEPUTY CHAIRMAN: The
discussion is over. (Interruptions).
Hon, Minister to make his statement.



